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MR DEPUTY-bPEAKER : The ques­
tion is

“ That leave be grunted to inlioduce a 
Bill further to  amend the Hindu Sue 
cession Act, 1956

J he motion was adopted
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REPRFS1 N PA HON 01 THE 
PFOPLF (AMLNDMrNT)

BILL^

(In'sution o j new stction 7 A)
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MR. DtPUTVSPLAKER I he Mucs- 
tion u

That lea\c be wanted to inlioduce a
Hill fuither to amend the Repieicni i-
tion of the People Act 1951 ’

/  hi motion was adopted
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RESTORATION OF RELIGIOUS 
PLACES BILL'
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MR. DLPU rY-SPLAKLR The ques­
tion n>

“ That leave be granted U» introduce a 
Bill 10 provide, foi restoration of reli­
gious f laces undei illegal occupation 
to then legal Claimants ’*

7 he motion was n e g a tiu d

MR nrPU TY SPEAKER This 
motion is negatived We pass on to the 
next item.

(4 43 hrs.

CONSTITUTION (AMFNDMLNT) 
BlLLi

(A m endm en t o j a i t ic le  3V)

SHRI BtSHWANM II JHUNJHUN- 
W \ l  A (C hittorgirh) I beg to m o\c foi 
I c u c io  introduce a Bill fuithci to uncnd 
ihc Con titutioti o f India

MK DLPUT\ .SPLAkl R Ihc qucs- 
lion is

I hut leave be printed lo inlioduce a
Bill fuithci to amend the Constitution
of India ’

7 he m otion  h as a d o p te d »

SHRI H1SHWANATII JHUN1HUN* 
WALA 1 intioduce the Bill
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